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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

STAY URDERS BY CERTAIN HIGH COURTS
ON GOVERNMENT’S DECISION FOR FIXING
LOW PRICE OF SUGAR

SHRI CHENGALRAYA NAIDU
(Chittoor) : Sir, I call the attention of
the Minister ¢t Food and Agriculture
to the following matter of urgent public
importance and I request that he may
make a statement thereon:—

“Reported stay orders issued by
certain High Courts on the Gov-
ernment’s decision for fixing low
price of sugar on Tariff Commis-
sion’s recommendations.”

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
Notices have been received from the
Mysore High Court in respect of seven
sugar factories and from the Andhra
Pradesh High Court in respect of three
sugar factories, having filed writ peti-
tions against the Sugar (Price Determi-
nation) Order, 1970 fixing prices of
levy sugar for sugar produced in the
sugar year 1969-70. Ex-parte interim
orders have beea passed by both the
High Courts staying the operation of
the Sugar (Price Determination) Order,
1970. In four cases (2 in Mysore and
2 in Andhra Pradesh), the High Courts
have permitted the sugar factories to
continue to charge for the sugar pro-
duced during the current season 1969-
70 the prices fixed for sugar produced
by them in 1968-69. The Andhra Pra-
desh High Court in another case ,has
directed the respoadents to permit the
sugar factory to sell sugar at the price
fixed for Tamil Nadu sugar factories for
the current geason. Action is being
taken*to confest the Writ Petitions and
to apply for vacation of the stay orders.

The system of fixation of ex-factory
controlled prices of sugar zone-wise on
the basis of average recoverv of sugar
from sugarcane and duration of the
crushing season of the factories in the
respective zones has been in vocue for
the last many years. The Tariff Com-
mission (1959) recommended four cost
zones and the Sugar Enquiry Commis-
sion (1965) recommended five cost
zones. However, in actual practice, till
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1966-67, the number of price zones,
was much larger, varying between 16 to
23, This was doae with a view fo
reducing the wide variation in the zonal
prices of sugar on account of the large
dispartiy in the recovery and duration
of the factories falling in a bigger zone.

After introduction of partial decon-
trol of sugar from 1967-68 season, Gov-
emnment decided to fix prices of levy
sugar on the basis of the five zones re-
commended by the Sugar Enquiry Com-
mission in view of the flexibility in
prices available to the sugar factories in
respect of their production released for
free sale. There were, however, repre-
sentations with regard to the five zones
adopted by Government from 1967-68
and for the restoration of larger number
of zones as prevalent before 1967-68.
The Government of India, therefore, re-
guested the Tariff Commission to exa-
mine this matter along with the enquiry
into the cost structure of sugar industry.
The Tariff Commission in their report
submitted recently have recommended
15 cost zones. The main reason given
by the Commission for forming a lar-
ger number of zones is to reduce,
though not eliminate, inter se anomalies
in the cost structure, The justification
for a smaller number of large sized zones
is that it tends to introduce competi-
tion among the factories and reduce
costs, On the other hand, the point in
favour of a large number of small siz-
ed zones is that it recognizes wide varia-
tion in the performance of factories,
their recoveries and durations and thus
reduces the opportuniy for the larger
and more efficient and better performing
factories to make large profits at the
expense of less fortunate factories in
the same zone. In view of the justifica-
tion given by the Tariff Commission,
which is an expert body in this regard
Government have accepted their recom-
mendations in respect of price zones and
cost schedules and have fixed prices for
levy sugar for the year 1969-70 accor-
dingly. In arriving at this decision,
Government took into account the fact
that the wide margin between the prices
of free market sugar and levy sugar
has narrowed considerably due to the
better supply position in the country.

In respect of the sugar factories in
the South, that is the erstwhile zones T
and 11 of the Sugar Enquiry Commis-
sion, price for the factories in North
Mysore. North Andhra Pradesh, Tamil
Nadu, Pondicherry and Gujarat are
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higher than those fixed for the year
1968-69. But those fixed for fnctgﬁes
in Maharashtra, South Mysore, the rest
of Andhra Pradesh, Kerala and Orissa
are lower. It may be mentioned that
recoveries and durations of the crushing
season vary from year to year. As such,
the price fixed in any year is not com-
parable with that fixed in any other
year even if the same zones and cost
schedules are adopted in the two years
for fixing the prices. Further, in
1968-69, because of the smaller num-
ber of large sized zones, there was wide
variation in recovery and duration of
factories included in the same zone.
This gave an advantage to factories
situated in low cost areas in the zone
as compared to factories in the high
cost areas of the same zone, With
the adoption of a large number of
smaller zones in 1969-70, these ancma-
lies have been reduced. It will thus
be seen that the variation between the
prices for 1968-69 and 1969-70 are
partly due to adoption of different zones
and cost schedules, and partly to the
yearly variations in the recoveries and
durations.

SHRI CHENGALRAYA NAIDU: |
have heard the long reply of the Minis-
ter. The Minister_says that to remove
the injustice and disparities the Tariff
Commission was appointed and that the
Commission went into this matter. But
the Tariff Commission, instead of doing
justice, has done injustice in some case.
In Maharashtra, Andhra Pradesh and
other States there is one area which is
a delta area and another area which is
a dry area. Sugarcane is grown in
both delta and dry areas, The cost
of production is different in delta areas
and dry areas. Since the cost of pro-
duction has gone up the Tariff Com-
mission was appointcd so that it might
fix reasonable prices. But the Tariff
Commission, instead of doing justige.
has done injustice to many areas, I
do not know whether they really en-
quired into the matter or they simply
camped there, spent their days having
dinners and never cared to collect the
correct data. 1 may tell you that last
time. in 1968-69, Madras suffered. When
in Chittoor we were getting Rs. 15
more, in Madras they were getting
Rs. 15 less and T raised this question
on the floor of the House. Now they
have increased the amount for Madras
but they have reduced the same Rs. 15
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to Andhra, Is this justice? The cost
of production is going up day by day.
In spite of that, instead of increasing
the price, the Tariff Commission hgs
reduced the price, Even if the TaraT
Commission has made such a recom-
mendation, if the Food Ministry take a
decision without properly scrutinising
the Tariff Commission's Report, if it
happeas in any other country, the
government will be prosecuted in a cri-
minal court; but in this country they
are not only allowed to go scot free but
they are rewarded. I can show the
Minister the price differs between North
Andhra and South Andhra. Instead of
five zones, they have increased it to
15 zones; each State has become one
zone now. The Food Minister comes
from Bihar where there are two zones,
North Bihar and South Bihar. Because
he knows the conditions and difficulties
of Bihar, he has done it in Bihar. 1
am not objecting to that, It is neces-
sary to have a north zone and a south
zone. But why don’t you do it in the
case of other bigger States? Now an
injustice has been done to Andhra Pra-
desh, Mysore and Maharashtra, Will
the government open their eyes, go in-
tc the matter and fix proper prices?
Otherwise. the High Courts will give
different judgments. Why can't you
correct yourself? Will the government
appoint another Tariff Commission, if
necessary, of an expert agricultural
committee, not of ICS or TIAS officers
but of people who have knowledge of
agriculture, who grow sugarcane and
some Members of Parliament to go in-
to the matter and correct the disparity
and remove the injustice by fixing the
right price?

SHRI ANNASAHIB SHINDE: As |
have explained in the statement, the
price structure of sugar mainly depends
upon the duration of the season of the
factories and the recoveries of the fac-
tories. The price structung always be-
ing a controversial subject, government
do not like to take arbitrary decisions.
Therefore, in the past, in the year 195‘9
this matter was referred to the Tariff
Commission for the first time, _Subse-
quentlv, a high-level ~Sugar Enquiry
Commission was appointed and the gov-
ernment were having prices on the
basis of five zones as recommended by
the Sugar Enquiry Commission from
1967 onwards, Then there was a de-
mand from the sugar industry that this
matter should be referred again to the
Tariff Commission. As a result of the
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demand, government decided to refer
‘this matter to the Tariff Commission.
The Tariff Commission in their wisdom
have recommepded that the country
should be divided into 15 zones and
they recommended a particular cost
schedule, This Weing an expert body,
government has naturally decided to
accept the recommendations of the
Tariff Commission. I think it will not
be wise or proper for the goverament
lo make a departure from the recom-
mendations of the Tariff Commission.

SHRI CHENGALRAYA NAIDU:
If a government committee makes a
mistake and if the government stand
on false pmlige and not rectify it, it
is not proper because the agriculturists
will suffer. I want the government to
admit that they have committed a mis-
take, If the government or the Tariff
Commission have made a mistake, they
must come forward to appoint an ex-
pert committee to rectify the mistake
and do justice. 1 can show you some
figures. ~In Maharashtra the cost of
production, according to the Tariff Com-
mission, is Rs. 89.49. They have fixed
a price of Rs_ 110.3. In Andhra,
again, the prlce differs. In Mysore it
is Rs, 88.03, The recovery is the same
but the price has been reduced, When
the Tariff Commission has done some
injustice, is this government not going
to come forward to correct them? Then
the people will have no other option
except to go to the courts. If they
have to go to the courts to get justice,
what is the use of this government. I
am asking a straight question now. If
the High Court decides otherwise, will
this minority government resign on that
account?

SHRI ANNASAHIB SHINDE: I
would not like to refer to the proceed-
ings of the High Court because these
matters are sub-judice. Supposing the
High Court gives a _decision, we will
ccnréainly respect the decision of "udicial
bodies.

DR. SUSHILA NAYAR (Jhansi):
Though the writ petitions have been
filed in two cases, as has been already

" stated, injustice has been done in many
other cases as well. For instance, in
Haryana the price has been reduced by
Rs. 18.13; in Western UP jt is minus
Rs. 16 and so on. Will the hon. Minis-
ter tell us that if at all they think in
terms of making a change, that will not
be only for the cases where the writ
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petitions have been filed, Maharashtra,
Andhra Pradesh or any other place, but
they will sit with the represeniatives of
the different States and come to a uni-
form decision? They may take into
account whatever factors have to be
considered but they should not make a
change for some parts and not in other
parts, because many other parts have
been hit badly in the same way, |
would like to know from the hon.
Minister what their intention is.

SHRI ANNASAHIB SHINDE: As
far as price fixation every year is con-
cerned, in the beginning of the season
we have to make some assumptions,
assumptions with regard to two factors.
The first assumption is with regard to
the duration of the season, whether the
factories are ruaning for 150, 160 or
180 days, Some assumptions have lo
be made. At the end of the season it
is checked up whether the factories have
actually run 160 days or 170 days. Then
the prices are reviewed on the basis of
actual figures, But in the beginning an
assumption is made.

The second assumption is made in
regard to the recovery. In regard to the
recovery, naturally, we take the average
of the last year because in the beginning
of the season jt is humanly not possible
to estimate precisely as to what is Toin
to be the recovery during the whole o
the season. So, some assumptions are
+made. At the end of the season the
position is reviewed on the basis of
actuality. But if any State Govern-
ment brings to our notice that any
assumptions which have been made by
us in working out the cost structure are
not correct, we shall be repared to
take into consideration the factual posi-
tion. Government would not like to
make this an issuc of prestige; Gov-
ernment would be prepared to review
the vosition on the basis ‘of reality.

DR. SUSHILA NAYAR: Does the
hon. Minister realise that by their
assumptions they do not wipe out in-
justice to sugar cane ers? The
sugarcane is in the fields is not being
purchased by the Mills and the agricul-
turist is ering.

MR, SPEAKER: Order, order. Shri
Krishna .... Absint,
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SHRI K. LAKKAPPA (Tumkur):
Shri Krishna has instructed me to put
a question with your permission,

MR. SPEAKER: 1

am sorry, the
rules do not allow that.

st vy fmd (7)) @ T TR

¥ AT IR W G FT T A
Jaelt o YgO taE F AR
AEA T@AT ATGATE | S qreh S
¥ fafes @ owg fem am =Y
ALAIT @ AT R 1 GEA w g

“In arriving at this decision, Gov-
ernment took into account the fact
that the wide margin between the
rrices of free market sugar and
evy sugar has nmarrowed considera-
bly due to the better supply posi-
tion in the country.”

#ardw s W g fRooit aet
¥ qw § T A w TS
FT YAE T WX & gra fewm oar
W X A % WE ) RERAT
o ar s 70 sfawe Gz s
frifas Tl & ek 30 shww
darac @H amaTe ¥ dwA & frg A
afe g8 g A fear 7 e g
A F  aieE /W R o fage
¥ oyt ok s AR & oW
STC AT dET A SO s
f& 70 3t 30 wfowa ¥ A W T
LAk

ofgg oA ? Affw w ogem }7?
o st ¥ ¥ O wwm m faw
FTHA T TRET 1969 F 65.4
frafam ot 4 ' =R R 4
34.6 T 4.6 Sfawm smox smaEy
oy | Tamt ¥ 64.4 Sfoww fgfam
o T 35.6 wfrwa & S
fagrr ¥ 61,4 Yfaww frifas S

APRIL 2, 1970

Courts' Stay Orders (C.A.) 184

R 38.6 whE @t o)
AT § 4.6 UF WA ¥ syrE, 5.6

.
g

1324983

40 WTE T FT INTEA N A1
ST AOA9 § 52 W@ =9 Y
srafafadt €@ o™ H ) w@F AT
gt I+t vaw R W § 1 wwfeg
dm AW AT Hawew ag A W
FCERAN Aa F ai A FA
;N A wME @DE

HagwWt o wgar g feag 4.6,
5.6 ¥ 8.6 TWH warEr I fF
it g =@ =l &
wrg? F R mgrag 4§ argo o ar
fage ®egl, 99 & AR woww Wi )
Y W W AR dgT A fael
) yared & g & SETC qOA aTHY
R I v afewmz faer d, A
v ¥ famr, q:o!ﬂ'o IR = ¥
9 FmTd g R W e g
w° ¥ gro ot ¥ am Fard § aqy
¥ frd oY Efor avdw ord we-
aaft 7w das aft qran @
M A g F T F are T
g FT AR 15 fog wmn axfrmd-
@ Ffar amwi & ae ¥ 9 afaw
wridr difa fafm s & fag
T TR w ghm W aTr
FLAT T|T FL mqgﬂ‘n‘!ﬁf
Fq@ w, A AR AeHYEM I

3931
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Frwrg A AR IEm A AR <
@ T & faw qare & e wwC A gT-

o0 W R, W HAww F A
a dar A @ &, TE @i b an
o from@? T A AEE 6

Swl &7 % oA F, A IR Y wAW
FT 3 IUWIETST T WY, ITHTC A |

To wm gwn fag (FwC) : awww
WERY, WAAT TR A wa d @A
ﬁwwg,qmwm@w
g S AT gAefa % fa e
e gl wfee |

SHRI ANNASAHIB SHINDE: I
would like to explain the position in
regard to some of the poiats raised by
the hon. Member. But at the outset,
I would like to object to the statement
mede by the hon. Member and I would
really challenge him to prove his state-
ment or, otherwise, to withdraw it.

o wyg fewd : F FB W faggr At
& AT E | 70 3T 30 &1 I T
W:g.i‘:‘hﬁwmﬁmﬂhgl
it mgRT I, sl AR AN ¥
fork ¥ | & o BY6 @ T, WA
Tuw faegr sy Ao ¥ § 1 Twd
aren AR A aren Ao i 0 &9
faelt sufer ST am ft far 41 aore
TART Y A, @ qar s e
FORTT W1 AT §T ITHTT FT Y
RN wm g Ak
N yFT AR |

s\ ofr vym (78) : 9fF 7o 30
T 70 7 ¥R T @ @ L, o
farq a8 st s w1 A fawar 2

SHRI ANNASAHIB SHINDE: I
would like tc explain the position in
regard to the pomnts raised by the hon.
Member, But  baseless allegations
should not be made on the floor of
the House,

ot wy fowd : F F fireft st w7 o
afi T ¢

SHRI ANNASAHIB SHINDE: That
Is all right. But then you have tried to
defame the Government for nothing, Jf
you have aay proof, 1 would challenge
the hon. Member, . (Interruptions)

ot vy fowrd cqw S w1 e
B?wn A g & A gy e 7
TR & A qufon.g

SHRI ANNASAHIB SHINDE : In
regard to the prices of free sugar the
levy sugar which is freely available in
the market, it is not correct to say that
the prices have been rising . , .

i wg fomd 2 X G oy i
§OE @O 911 I F wifaw gon fin
e ¥ ax ¥ fasi grr ey fay
g Aoyt de-fedmrom @R
T T W | o g a8 R
w wfrec 5%

SHRI ANNASAHIB SHINDE: . . .
or that the Government has been
instrumental in artificially raising the
prices. The factual ition is that, for
instance, in 1967, the ice-level was
as high as between Rs. to Rs, 500
a quintal and, continuously thereafter,
the prices had been going down. Ever,
during the current year, the position has
been that, in January, 1969, the prices
have ruling at the level of Rs. 339 a
quintal. Then, the prices came down
to Rs. 298 a quintal and now, recently,
during the three or four months, the
prices bave been ruling between Rs, 170
to Rs. 190.

st vy foerd : wew me, i
A ST i w wEvem A )
IR L RE) wN 5w ey
R W fogw cifwdz 1o e
A 70 sfawm  [Fetw fear om, @
™ A frdd

SHRI ANNASAHIB SHINDE: 1|
am coming to that. (Interruptions) |
have still not completed my reply. One
of the points was about the price, I
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was explaining the position about the
prices, (Interruptions) A year or two
earlier the prices per quintal were us
high as Rs_ 350 to 450, I was explain-
ing the latest price position. For in-
stance, in March and April it was bet-
ween Rs, 187—176 per quintal, It
will indicate that the prices have been
gradually falling-and particularly after
the recent Budget where the excise duty
on free sugar has been steeply increas-
ed, despite that the prices bave not
gone up. Though the excise duty on
levy sugar is only 25% ad valorem, the
excise duty on free sugar is almost
37.5%. Despite that, the prices have
not gone up.

A point has been raised by the hon.
Member that Government makes discri-
mination in the percentage of releases
of the levy quota and the free sugar.
When we go on releasing the sugar
when the production is on, naturally it
is not possible for us to know as to
what exactly is going to be the precise
production of sugar, We make a rou
estimate of what is going to be the

roduction, On that basis, 70% and
50% uantities are fixed. Of course,
when the season concludes, then we can
make a precise calculation, But even
for that the season extends upto Octec-
ber end. Some factories in Madras and
other areas are also in production 1a
September and October, 1 would like
to submit that 30% and 70% ratio 15
being followed. The only difficulty is
that in the case of some factories, they
are not in a position to sell the stogks.
So stocks are accumulating in the fac-
tories but that is not due to any fault
on the part of the Government, There
is no o% take because the availability
of sugar is so easy in the couatry that
some of the States where the prices of
levy sugar are high, they are mot in a

osition to sell sugar in the open mar-
Eel. But the Government is releasing
on the basis of 70:30, (Interruptions).

s wa fmg : wew W, R
fm ww ¥ ¥ fed vl geR T
s & weht wem s @ o
T W & ag fawdr &0/ s
Az & oA T e WE R W@
s T § fe At e 4 g
70 9THE i A1 T 4.55.6
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8.6 Wz ¥ fgma Fgradd way
W g1 A AERT gl wEd
R d e 2 &) Avgpim #F
¥ U OF ATET AT Fam & are ¥
©r 81 & gt s WA g fE
g foT faei &1 @ g smar
FET A TN T e oF o we
&1 IO g1 fearmar § 1w g afu-
FAN wrafag @@t wErg A
SEl FTIAC AL AE AR AT AA
BT A §, 99 9 IgN 9w A &
fer &

SHR1I ANNASAHIB SHINDE: I
\\l;ould like to clarify the position fur-
ther. . ..

SHRI RANGA (Srikakulam): Clan-
fication, clarification but you don't give
a straight answer.

SHRI ANNASAHIB SHINDE: For
instance, take the case of Madhya Pra-
desh. There the price of levy sugar
is almost Rs. 194 per quintal. 1 am
giving the approximate figure, The
price of levy sugar in Maharashtra is
between Rs. £36-137. Naturally, where
sugar is available at a cheaper rate,
there the factories are in a position to
sell the sugar.

But in some States where the prices
are much higher than other States, they
are not able to sell the sugar. The
main question raised by the hon. Mem-
ber is that as a result of the price
structure recommended by the Tariff
Commission it differs from State to
State, In some States the prices are
higher and the stocks are not being
lifted. We have told the State Govern-
ments, ‘You ask as much sugar as you
want from the levy quota, that is con-
trolled sugar. We are prepared to give
as much as you want.' Some State
Governments wanted additional guota.
We have allotted them additional quola
also and we have not refused the de-
mand of any State Government But,
despite the release orders, if sugar is
not being lifted by the representatives
of State Governments, I don’t think the
Centre can be blamed for that.

st wg fowd : wr g g
sEfae Fad gim *R & oF sk
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Tt FeEEm ? At felr fraw oW
gax T fammr g wf wERw R
Sl &1 oEe w& A g ?

Wt vy ww o (feeft W) o
weqe wErey, AT & AvAer ¥ oW @O
A gwT aga aufew Fr Y, TWATHR AT
E died afed T &0 wR
faerelt At @ s+ aga s fredt
t o stwarme # faadt &1 ww
Wasr s & & A ad o
waT - ¥ A # TW @A
aga anferr fear &, 50 ¥ w0 gv
o @@ A ¥t w7 AN g
g1, 39 & fog art® gra e, 9 wgr-
g W PR Afer gwEdw g
TH AN | F wgarg fF o wEFaH
TR g wifed 1 agl wgroeg
¥ ot wfwE AT § RN S Weh
foell & ®O CEEX A W E &

-~ &
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T AN FAAE N 7y favEw
frdm @ vl s o
2-10% @ 11 %o A ®H frdy § gad

SHRI ANNASAHIB SHINDE: I
don't know why the hon. Member
should have brought in the Bombay ses-
sion. [know, t hon. Member is
opposed to cooperative sector and he
has grievance against the cooperutive
sugar factories also.

SHRI KANWAR LAL GUPTA: We
have demanded cooperatives in U, P, We
have demanded them. But we don't
want bungling in the cooperative sector.
We don’t want corruption in the coope-

rative sector. I don't want any corrup-
tion sector . ..
SHRI ANNASAHIB SHINDE: I

know that. The cooperatives in Maha-
rashtra are one of the best run and
efficiently run in the country and un-
necessarily the hon. Member is trying
to bring in extraneous factors. If the
hon. Member looks into the price struc-
ture he will see that Maharashtra sugar
factories have been lowest priced, and
even the Tarif Commission suggested
lowest prices and Government fixed
lowest prices in Maharashtra. (Inter-
ruption).
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Then, Sir, as far as the exports are
concerned, Government is exploring the
possibility as to whether some quanti-
ties could be exported outside. Beyond
the quantities which we have a to
export, it may be possible subject to
the clearance by Finance and the assis-
tance rendered by the Minister of
Foreign Trade. We may succeed in
exporting to a certain extent, I must
say that as a result of the government
policy, production has gone up and
sugar availability is also more and there
is no complaint of blackmarketing at
the moment, I do not know what the
hon. Member wants to know when he
referred to the C, B. I. case. The pric-
ing structure which is under discussion
has been evolved on the basis of the
recommendations of the Tariff Com-
mission.

st wre am q : seRw wEvw, A
FAAEE & ATt F q97 91— IT Y Sy
qew from, e fww  fenar
g fF ST Y I M, TR
fomr wrgm, s e orfedt & are #
AR |

SHRI ANNASAHIB SHINDE: 1
do not know whether the hon. Member
wants to discuss the eatire sugar policy.
1 would like to submit that we expect
this year more sugarcanes to be made
available to the sugar factories. Gov-
ernment have alnﬁy slnnounee_.dulll'_le

icy of paying per quintal in
fﬂﬁz duty rebate on excess production
over and above that of last year.

MR. SPEAKER: Now iapers to be
laid on the Table. Shri Fakhruddin Ali
Ahmed. v oA
12.39 hrs.

PAPERS LAID ON THE TABLE

PRrEss NOTE RE: INDUSTRIAL LICENSING
Poricy

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH): On behalf of
Shri F. A. Ahmed, I beg to lay on the
Table a copy of the Press Note dated
the 13th March, 1970 regarding clarifi-
cations of the nmodified Iadustrial
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Licensing Policy, [Placed in Library.
See No. LT-3055/70.]

A. I. R. CobE FOR BROADCASTS

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA): I beg to lay a
copy of the Code for broadcasts on
All India Radio by individuals. [Placed
in Library. See No. LT-3056/70.]

NOTIFICATIONS UNDER WAREHOUSING
CORPORATIONS ACT, AND ESSENTIAL
CoMMODITIES ACT, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): I beg
to lay on the Table:—

(1) A copy of the Central
housing Corporation (Amend-
ment) Rules, 1970 (Hindi and
English versions) published in
Notification No. GP S. R. 438
in Gazette of India dated the
14th March, 1970, under sub-
section (3) of section 41 of the
Warehousing Corporations Act,
1962, [Placed in Library, See
No. LT-3057/70.]

A copy each of the following
Notifications under sub-section
(6) of section 3 of the Essen-
tial Commodities Act, 1955:—

(i) The Tripura Foodgrains Move-
ment Control (No. 2) Amend-
ment Order, 1970, published
ia Notification No. G.S.R, 427
in Gazette of India dated the
10th March, 1970,

(ii) The Foodgrains (Prohibition of
Use in Manufacture of Starch)
Amendment  Order, 1970
(Hindi and English versions)
published in Notification No.
G.SR. 444 in Gazette of
India dated the 16th March,
1970. [Placed in Library. See
No. LT-3058/70.]

Ware-

(2)

PAPERS UNDER INDIAN TELEGRAPH ACT

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI SHER SINGH):
I beg to lay on the Table a copy of the



